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ORDER NO. A/85630/2018                                    

 

 

Per: Archana Wadhwa 

   

 Both sides agree that the dispute stands settled by the Hon'ble 

High Court of Delhi in appellant’s own case and the matter should be 

remanded to the Adjudicating Authority for fresh adjudication in the 

light of clear law laid down by the Hon'ble High Court of Delhi.   
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2. In view of foregoing, we set aside the impugned order and allow 

the appeal by way of remand.  

 

(Dictated and pronounced in Court) 

 

 (Raju) 
 

(Archana Wadhwa) 
Member (Technical)  Member (Judicial)  
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